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INTRODUCTION

I, the Chairman of the Committee on Papers laid on the Table
of the House, having been authorised by the Committee to present
the Report on their behalf, present this their First Report.

2. On examination of certain papers laid during the Seven-
teenth and Eighteenth Sessions (Fifth Lok Sabha) the Com-
mittee have come to certain conclusions in regard to delay in laying
of (i) Annual Reports/Audit Reports of the All India Institute of
Medical Sciences, New Delhi and (ii) Annual Reports/Audit Reports
of Central Warehousing Corporation and State Warehousing Corpo-

rations. -~

3. On the 30th December, 1976, the Committee took evidence of
the representatives of the Ministry of Agriculture and Irrigation
(Department of Food) regarding laying of Annual Reports/Audit
Reports of the Central Warehousing Corporation and the State Ware-

housing Corporations.

4, The Committee wish to express their thanks to the Ministry
of Agriculture & Irrigation for furnishing information desired by
the Committee.

5. The Committee considered and adopted this Report at their
sitting held on the 1st September, 1977.

6. A statement giving summary of the recommendations/observa-
tions of the Committee is appended to the Report (Appendix-VII).

KANWAR LAL GUPTA,

NEw DELHI;
September 6, 1977, Chairman,
Asvina 14, 1899 (Saka). Committee on Papers laid

on the Table.

(v) “



CHAPTER 1

DELAY IN LAYING OF ANNUAL REPORTS/AUDIT REPORTS
OF THE ALL INDIA INSTITUTE OF MEDICAL SCIENCES,
NEW DELHI

The Annual Report of the All India Institute of Medical Sciences,
New Delhi for the year 1973-74 was laid on the Table of Lok Sabha
on the 8th January, 1976 withcut the statement giving reasons for
the delay under Section 19 of the All India Institute of Medical
Sciences Act, 1956, which reads as under:—

“19. The Institute shall prepare for every year a report of its
activities during that year and submit the report to the
Central Government in such form and on or before such
date as may be prescribed by rules and a copy of this
report shall be laid before both Houses of Parliament
within one month of its receipt.”

1.2. The due date of submission of the Annual Report of the
Inst.tute to the Government has been prescribed under rule 11 of
the All India Institute of Medical Sciences Rules, 1958, which reads
as under: —

“11. Annual Reports.—The annual report referred to in sec-
tion 19 shall relate to the year ending with the 31st March
of each year and be submitted to the Government, toge-
ther with 50 spare copies thereof not later than the 3lst
August following.”

1.3. The Annual statements of Accounts including balance sheets
of the All India Institute of Medical Sciences, New Delhi together
with audit certificates thereon for the years 1973-74 and- 1874-75
were laid on the Table of Lok Sabha on the 19th August and 28th
October, 1976 respectively without the statements giving reasons
for the delay, under section 18(4) of the said Act, which reads as
under:—

“18- * * * -

(4) The accounts of the Institute as certified by the.
Comptroller and Auditor-General of India or any other
person appointed by him in this behalf together with the
audit report thereon shall be forwarded annually to the
Central Government and fhat Govefnment shall cause
the same to be laid before both Houses of Parliament.”
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14. The due date of submission of the Annual statement of Ac-
counts including balance sheet of the Institute together with Audit
Report thereon to Government has been prescribed under rule 10
of the said rules, which reads ag under:

“10. Annual Statement of Accounts.—The Annual Statement

of Accounts including the balance sheet of the Institute
shall be in such form as may be laid down by the Gov-
ernment. The statement pertaining to each year ending
with the 31st March together with the Audit Report
thereon shall be forwarded annually to the Government,
together with 30 spure copies thereof, not later thap the
31st December following.”

15. Asked to explain the reasons for delay in laying the Annual
Report of the Institute for the year 1973-74, the Ministry of Health
and Family Planning (Department of Health) in a note furnished to
the Committee, have inter alia stated:

“....that the Annual Reports of the All India Institute ot

Medical Sciences, New Delhi are generally submitted to
the Parliament regularly and well in time as per the
provisions of the AIIMS Act, 1956. However, the Annual
Report for the year 1973-74 could not be laid on the
Table of Lok Sabha in time due to delay in making Hindi
copies of the same, The Institute have since informed
this Ministry that they have strengthehed their Hindi
Cell so as to avoid delay in furnishing Hindi copies of
the Reports.”

1.6. The Ministry of Health and Family Welfare (Department of
Health) have, in a geparate note, given the reasons for delay in
laying the Annual Statement of Accounts of the Institute for the
year 1973-74 as under:

*(a) there is no time schedule specified in the All India

o

Institute of Medical Sciences, Act, 1956, for the submission
of annual accounts including the balance-sheet of the
Institute,. However, in accordance with provision of rule
10 of the AIIMS Rules, 1958 the Annual Statement ot
Accounts including balance sheet jg required to be for-
warded annually to the Government not later than the
following 31st December. At present, annual accounts
are generally completed in January/February following
the year to which they relate. The AIIMS has been re-
quested to complete the annual accounts within a period
of 3 months of the closing of the accounts and sent to

audit,
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(b) the annual accounts including balance sheet for the year
1973-™4 were made available to the Accountant General,
Central Revenueg Audit Party on their visit for inspec-
tion of accountg at the institute some time in January,
1975.”

1.7. In an another note, the Ministry of Health & Family Walfare
have inter alia given the reasons for delay in laying the Audit
Report of the Institute for the year 1974-75 as under:

“Accountant General, Central Revenues Audit Party under-
takes the inspection of accounts of the All India Institute
of Medical Sciences for a period of 3 months some time
from December/January every year. The balance sheet
and annual accounts are made available to them at that
time. The annual accounts including balance sheet for
the year 1974-75 were made available to the A.G.C.R.
Audit Party on their visit for inspection of the accounts
some time in January, 1976. The audit of the Institute
was completed on 8-4-1976 but the Officers of the Insti-
tute discussed the inspection report with audit on 5-5-
1976.

* L L] * »

The audit Report on the accounts of the Institute for the year
1974-75 was received by the Gvernment by the end of
July, 1976.”

1.8. The Committee considered the reasons for delay in laying
the Annual Report and the Annual Statement of Accounts on the
Table of Lok Sabha as explained by the Ministry of Health &
Family Welfare (Department of Health) at their sitting held on the
27th November, 1976, The Committee noted that as per
provisions contained in rule 11 of the All India Institute of
Medical Scienceg Rules, 1958, the Annual Report is required to be
submitted each year to the Government not later than the 31st
August following and it is required to be laid before both Houses
of Parliament within one month of its receipt under section 19 of
the All India Institute of Medical Sciences Act, 1956. Similarly the
Annual Statement of Accounts including balance-sheet of the Insti-
tute together with Audit Report thereon is required to be submitted
each year to the Government not later than the 31st December fol-
lowing under rule 10 of the said rules and it is required to be laid
before both Houses of Parliament under section 18(4) of the Act.
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19. The Committee note that under the Rules of the Institute,
the Annual Report is to be submitted ‘not later than 31st August’
following the close of the financial year and the Annual Statement
of Accounts with Audit Report thereon is to be submitted ‘not later
than 3!st December’. But they are surprised to find that inspite of
the above stipulations in the Rules, the Annual Statement of Ac-
counts is generally taken up for audit in January/February follow-
ing the close of the financial year. They regret to note that the
time-s:hedule prescribed for laying the Annual Reports and the
Annual Statements of Accounts together with Audit Reports thereon
in resprect of the Institute hag not been adhered to and there has
been considerable delay in laying the said Annual Reports/Annual
Statements of Accounts on the Table of Lok Sabha. The Committee
also regret to note that the instructions contained in the Brochure
on “Procedure to be followed by Ministries in connection with Par-
liamentary work” regarding laying of a Statement, giving reasons
for the delay, alongwith the documents, have not been followed.

1.10. With a view to avoid delay in laying the Annual State-
ments of Accounts together with Audit Reports thereon, the Com-
mittee would like to re-emphasize their yecommendation contained
in para 1.16 of the First Report (Fifth Lok Sabha) that as in the
case of autonomous organisations, the Institute should complete its
accounts within a period of three months after closing of the finan-
cial year and make them available for auditing. Additing of the
accounts and furnishing replieg to audit objections, if any, and also
translation and printing should be completed within the next six
months so that the Audited Accounts aye laid before Parliament
within nine months after the close of accounting year. The Com-
mittee need hardly emphasize that the Annual Reports and the
Annual Statements of Accounts together with Audit Reports thereon
in respect of the Institute should invariably be laid before both
Houses of Parliament each year by the 30th September and 3lst
December following respectively as prescribed. In case the House
is not in Session during that period then these Reports should be
laid as soon as the House assembles thereafter. However, if it is not
possible for the Government to lay the said Reports Annual State-
ments of Accounts within the prescribed dates, a statement giving
reasons for the delay and the probable date by which the particular
document is expected to be laid, should invariably be laid on the
Table of both Houses of Parliament within 30 days of the expiry
of the prescribed period or as soon as the House meets, whichever

is later.

1.11. The Committee would also like to re-emphasize their
earlier recommendation contained in para 2.15 of the First Report
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(Fifth Lok Sabha) that the Government should impress upon all
the MinistriesfDepartments that ordinarily both the English and
Hindi versions of Annual Reports/Audit Reports/Documents should
be laid on the Table of both Heuses of Parliament simultaneously.
However, in exceptional cases, where jt is not possible to lay both
the versions simultaneousiy the Ministry/Department concerned
should, while laying one version which is ready, invariably lay a
statement cxplaining the reasons for not laying the other version.
In such cases the other version should be laid on the Table either
in the same Session or at the most by the end of the next Session,



CHAPTER II

LAYING OF ANNUAL REPORTS/AUDIT REPORTS OF THE
CENTRAL WAREHOUSING CORPORATION AND
THE STATE WAREHOUSING CORPORATIONS

The Committee on Papers Laid on the Table desired to know
whether the Annual Reports/Audit Reports of the Corporations
which were the Joint ventures of the Central and State Governments
werre being laid on the Table of both Houses of Parliament. Accord-
ingly, Ministry of Finance (Bureau of Public Enterprises) were ask-
ed to supply a list of such Corporations.

2.2, The Ministry of Finance (Bureau of Public Enterprises), in
their reply dated the 16th June, 1976, inter alia stated:

“Though we do not have a complete list of organisations in
which the Central Government or a Central Government
company does not havle the controlling interest, we have
come across corporations and companies such as the State
Warehousing Corporations...... the appropriate adminis-
trative Ministry in thig regard is the Ministry of Agricul-
ture and Irrigation.”

2.3. The Ministry of Agriculture and Irrigation (Department of
Food) were requested to furnish a list of State Warehousing Corpo-
rations and to state whether such Corporaions were the Joint ven-
tures of the Central and State Governments, the percentage of Cen-
tral Government equity participation and whether Audit Reports of
such Corporations were required to be laid before Parliament in
terms of Section 14(1) read with sections 19(2) and 31(11) of the
Warehousing Corporations Act, 1962 (reproduced in Appendix I).

2.4. In reply to the query whether the State Warehousing Corpora-
tions are the joint ventures of the Central and State Governments,
the Ministry of Agriculture and Irrigation have stated:

“The Act (the Warehousing Corporations Act, 1962) provides
for the Central Government setting up a Central Ware-
housing Corporation and the State Governments with the
approval of the Central Warehousing Corporation setting
up State Warehousing Corporations. Accordingly, a Cen-
tral Warehousing Corporation has been set up under sec-
tion 3, and 16 State Warehousing Corporations  (Vide
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Appendix—II) have been set up by the State Governments
under section 18. Under section 19(2) read with section
11, where the State Government has subscribed for 50 per
cent of the share capital, the Central Warehousing Corpo-
ration has to subscribe the remaining 50 per cent of the
capital. Section 20 provicdes that 5 of the Directors on
the Board of Directors of a State Warehousing Corpora-
tion shall be nominated by the Cent‘ral Warehousing Cor-
poration; the appointment of Chairman, Managing Dir-
ector of the State Warehousing Corporation will require
the prior approval of the Central Warehousing Corpora-
tiom. Further, a State Warehousing Corporation is to be
guided by such instructions on questions of policy as may
be given by State Government or the Central Warehous-
ing Corporation. There are, then some provisions ag in
section 24 (a) ete. which provide for control of State Ware-
housing Corpora‘ions by CWC in some operational mat-
ters. On point of doubt about aguastion being that of
policy or not, or if the State Government and the Central
Warehousing Corporation give conflicting ing’ructions, the
decision of the Central Government is final. Considering
the scheme of the Act, it would appear that State Ware-
housing Corporationg are not joint venttures of the Central
and State Governments.”

2.5. With regard to the percentage of Central Government equity
participation, the Ministry have stated:

“Where the State Governments subscribg for 50 per cent of
the share capital of State Warehousing Corporations, the
remaining 50 per cent is to be matched by the Central
Warehousing Corporation. The Central Warehousing Cor-
poration generally utilizes funds advanced to it as equity
by the Central Government for subscription to the share
capital of State Warehousing Corporations. The Central
Government does not directly participate in the equity
capital of the State Warehousing Corporations.”

2.6. To the point whether rhle audit reports of the State Ware-
housing Corporations are required to be laid before Parliament, the
Ministry have replied:

**According to section 31(11) every audit report has to be for-
warded to appropriate Government within a month of its
being placed before the annual general meeting and that
Government has to lay either before both Houses of Parlia-
ment or the Legislature of the State as the case may be.



Section 2(b) of the Act says ‘appropriate Government’
means in relation to the Central Warehousing Corporation,
the Central Government and in relation to a State Ware-
housing Corporation, the State Government.”

In view of this, the Ministry were of the opinion, that the audit
reports of the State Warehousing Corporations were to be placed
before the State Legislatures and not before the Parliament.

2.7. In order to know the exact nature and working of the State
Warehousing Corporations in relation to the Central Government
and the Central Waherousing Corporation, the Committee examined
the various provisions of the Warehousing Corporations Act, 1962
and noted that:

(i) the Central Government advances grants and loans to the
Central Warehousing Corporation for maintaining two
funds viz. (a) Warehousing Fund and (b) General Fupd;
under section 14 (1);

(ii) one of the Funds viz. the Warehousing Fund maintained
by the Central Warehousing Corporation is exclusively
applied under section 16(2) for—

(a) advancing loans to State Governments to enable them to
subscribe to the share capital of State Warehousing Cor-
porations; :

(b) advancing loans and granting subsidies to State Ware-
housing Corporations or to the State Governments for pro-
motion of warehousing ete.;

(c) meeting expenditure on training, publicity etc.; and

(d) meeting expenditure on the administration of the ware-
housing Fund;

(iii) the State Government sets up a Warehousing Corpora-
tion with the approval of Central Warehousing Corpora-
tion under secticn 18(1);

(iv) the Central Warehousing Corporation has to subscribe
to the remaining fifty per cent. of the share capital of
the authorised capital of a State Warehousing Corpora-
tion where the State Government has subscribed for
fifty per cent. of such capital under section 19(2);

(v) five Directors are nominated by the Central Warehousing
Corporation on the Board of Directors of the State ware-
housing Corporations under section 20(1) (a);
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(vi) the Managing Director of the State Warehousing Cor-
poratien is appointed by the State Government with the
previous approval of the Central Warehousing Corpora-
tion under section 20(1) (c);

(vii) the Chairman of the Board of Directors is appointed by
the State Government with the previous approval of the
Central Warehousing Corporation under section 20(2);

(viii) the Salary and Allowances of the Managing Director
of the State Warehousing Corporation are fixed in con-
sultation with the Central Warehousing Corporation
under section 20(3) (b);

(ix) on questions of policy, the Board of Directors have to
follow the instructions given by the State Government
and the Central Warehousing Corporation under section
20(4);

(x) the Central Government is the final authority to give
decisions on the ccnflicting instructions given by the
State Government and the Central Warehousing Cor-
poration on questions of pelicy under section 20(5);

(xf) the State Government has to take the previous approval
of the Central Warehousing Corporation in removing the
Managing Director of the State Warehousing Corporation
under section 22(1);

¢ (xii) the State Warehousing Corporation acquires and builds
godowns/warehouses with the previous approval of the
Central Warehousing Corporation under section 24(a);
and

(xiii) the State Warehdusing Corporation acts as an agent of
the Central Warehousing Corporation for the sale, pur-
chase, storage and distribution of agricultural produce
etc., under section 24(d)*.

2.8. As regards total financial commitment of the Central Gov-
ernment t> the Central Warehousing Corporation and of the Cen-
tral Warehousing Corporation in each of the 16 State Warehousing
Corporations, the Ministry of Agriculture and Irrigation have, in a
note, stated:

(i) the total financial commitment by the Central Govern
ment to the Central Warehousing Corporation as on 31st

*Extracts of relevant sections of the Warehousing Corporations Act,
1962 quoted in para 2.7 are given in Appendix-III,
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March, 1976, is Rs. 3469.86 lakhs i.e. Rs. 1745.50 lakhs by
way of equity capital and Rs. 1724.36 lakhs by way of
loans (an amount of Rs. 396.68 lakhs of loan had been re-
paid up to 31-3-1976);

¢ (ii) the €entral Warehousing Corporation had made a total
contribution of Rs. 830.425 lakhs to the equity capital of
sixteen State Warehousing Corporations upto 31st March,
1976, as per details given in Appendix-IV;

(iii) the total amount of loans granted from the Warehousing
Fund by the Central Warehousing Corporation to various
State Governments upto 31st March, 1976 is Rs. 85.15
lakhs as per details given in Appendix-V; and

(iv) the total amount of loans given to various State Ware-
housing Corporations by the Central Warehousing Cor-
poration from the Warehousing Fund ag well as the
General Fund up to 1976-77 is Rs. 95.23 lakhs as per
details given in Appendix-VI.

29. As regards the nature of State Warehousing Corporations,
the Ministry have stated: “The State Warehousing Corporations
are joint ventures of the Central Warehousing Carporation and res-
pective State Governments; both the shareholders have almost
identical controls except in the matter of service rules and general
regulations which are framed by the State Warehousirg Corpora-

tions with the previous approval of the respective State Govern-
ment.”

2.10. To seek further clarifications in this regard, the Committee
took the evidence of the representatives of the Ministry of .Agricul-
ture and Irrigation (Department of Food) at their sitting held on
the 20th December, 1976.

2.11. When asked about the objectives for which the Warehous-
ing Corporations have been set up, the witness stated: “One of the
basic objectives of the Central and State Warehousing Corporations
is to provide facilities to ‘the agriculturists to enable them.to keep
their produce there and get a negotiable receipt against which they
could get credit from the Banks.”

2.12. During the course of evidence, it was pointed out to the
representatives of the Ministry that about Rs. 30 crores had been
given by the Central Government to the Central Warehousing Cor-
poration and out of that, about rupees eleven crores had been
diverted to the State Governments/State Warehousing Corporations
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by way of equity and loans. As per provisions of the Warehous-
ing Corporations Act, 1962, the Annual Reports/Audit Reports of
the Central Warehousing Corporation were submitted to Parliament
and those of the State Warehousing Corporations to the respective
State Legislatures. In reply to a query as to what machinery was
available for the Central Warehousing Corporation, Central Gov-
ernment and the Parliament to ascertain that the funds so advanced
had been properly utilised by the State Warehousing Corporations,
the witness stated:

“Under the law, the management of the State Warehousing
Corporations is entrusted to the Board of Directors of
the State Warehousing Corporations. We have been per-
mitted to nominate 5 Directors. But unforunately the
employees of the Central Warehousing Corporation can-
not function as Directors of the State Warehousing Cor-
poration Boards. We appoint officers from the Banks,
Food Corporation of India, etc. and they do not look at
the problem from our angle, although we give them
guidelines as to how they should protect the interests
of the Central Government. This is the legal position.

' Administratively we have made arrangement for a re-

' view of fheir performance monthly and quarterly. When
they present their revised Budget and budget estimates,
they are supposed to have our formal concurrence.”

As regards the terms and conditions of the loans advanced to the
‘State Governments/State Warehousing Corporations, the witness
informed the Committee that there was moratorium for the first
five years in the case of State Warehousing Corporation only and
the loan had to be repaid fully in fifteen years. The rate of inte-
rest charged on the loans given to the State Governments/State
"Warehousing Corporaticns, though varied from time to time, was
the same at which the Central Warehousing Corporation got the
loan from the Central Government.

2.13. When asked whether there was no direct involvement by
‘the Central Government as was the case with the State Agro-Indus-
tries Corporations, the witness stated:

“The setting up of the Agro-Industries Corporation was
probably a subsequent development and they got wiser.

..Even as things are at present, we do not have the necessary
grip over their administrative and flnancial functions te
ensure a proper return on the money we have invested.”
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The witness added;

“The Central Government officers can be nominated but not
officers of the Central Warehousing Corporations. For
instance, if the regional manager of the Food Corporaion
of India is available, we appoint him. If the officers of
the Central Warehousing Corporation were eligible for
this, in that case, the involvement would have been more
direct.”

2.14. On being asked whether any report on the working of the
State Warehousing Corporations was received from any of the eighty
persons nominated on the Boards of the State Warehousing Corpora-
tions, the witness replied: “We have not got the report in that way.
In the meeting we take concensus”. Explaining the role of Direciors.
on the Boards of the State Warehousing Corporations, the Ministry
of Agriculture and Irrigation (Department of Food), in a subsequent
note, have stated:

“In aeccordance with Section 20(4) of the Warehousing Cm-
porations Act, 1962, the Board of Directors is required to
act on business principles having regard to public
interest and is guided by such instructions on questions of
policy as may be given by the State Government or the
Central Warehousing Corporation. Further in accordance
with Section 20 (1) of the Act ibid., the Board of Directors.
are required to exercise general superintendence and
control over the affairs of the State Warehousing Corpora-
tion. The Directors nominated on the Board of Directors
of the Corporation are expected to keep these provisions
in view and are expected to tender suitable advice in the
general area of management besides such expert advice as
they may be in a position to tender in their own fields of
specialisation. The specific advice tendered by the
numinees of the Central Warehousing Corporation on any
particular issue is not available, as the minutes of the
Board's meetings of the State Warehousing Corporations
do not generally bring out the details of the discussions
held on various points considered by the Board of Direc-
tors. These minutes normally contain only the decisions
reached as a result of the deliberations of the Board of
Directors. There is also generally not the practice to call
for reports regarding the advice tendered from any of
these nominees on the Board of Directors of the State-
Warehousing Corporations.”

2.15. Referring to the Annual Accounts of 1970-71 and onwards inr
respec! of certain State Warehousing Corporations, which had not'
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‘been audited so far ‘and were awaiting appointment of auditors, the
Committee desired to know whether there was any machinery avail-
able with the Central Warehousing Corporation to look into the
delay in the finalisation and submission of accounts and whether any
survey or study on their working had been made. The witness

explained:

“No review of the working of the State Warehousing Corpora-
tions is made by the Central Warehousing Corporation but
ad hoc gtudies have been made; for instance in 1969 a
Committee of Officers was appointed by the Central Ware-
housing Corporation to go into certain matters and find
things out. In the case of Bihar and other States some
cases of fraud had come to notice. The Committee went
into them...They found many deficiencies in their work-
ing. It was really as a result of this Committee’s Report
that we set up a special cell in the Central Warehousing
Corporation to monitor varicus things.....”

2.16. As regards clearance of arrears of auditing the annual
accounts, the witness informed the Committee that the Government
was pursuing the matter with the Auditor-General and hoped to do

1 quickly.

2.17. As the Annual Reports/Audit Reports of the State Ware-
housing Corporations are submitted only to the respective State
Legislatures, the Parliament does not know anything about the
tunds advanced to the State Governments/State Warehousing Cor-
porations, the Committee asked the witness whether it would be
possible for the Central Government to give a review on the working
of the State Warehousing Corporations once in a year to Parliament.
The witness replied:

“We have to be a little careful as to what extent we can go
into the working of a State body which in turn is respon-
sible to its own State Legislature. We can only say,
during the year we have given so much money to them
and if we receive any report about the utilisation of that
money, we can indicate that. But for us to review their
functioning when they are responsible to another inde-
pendent State authority is a bit delicate thing to do. The
least that we can do is to amend the Act in order that the
officers of the Central Warehousing Corporation can be
appointed as Directors so that there is a direct involve-
ment.”
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2.18. Elaborating the point further, the witness stated:

“In my judgment there are two or three alternatives available
to us. One is that we have a Corporation like the Agro-
Industries Corporation where, instead of the Central Ware-
housing Corporation becoming a partner and equily con-
tributor, the Central Government directly becomes equity
holder and they will therefore have to take, in various
matters, the prior approval of the Central Government
rather than that of the Central Warehousing Corporation
itself. The second is that at least officers of the Central
Warehousing Corporation, who are not today entitled
to serve on the Board, should be enable to do so, so that
there will be direct coordination and involvement.”

2.19. The Committee note with concern that though nearly
Rs. 11.00 crores have been contributed from the Consolidated Fund
of India for the setting up of State Warehousing Corporations, by
way of equity and loans, Parliament hag no means to know whe-
there the funds advanced for the promotion of warehousing facilities
etc. have been used for the purpose and benefits have therefrom
accrued to the national economy. The Ministry’s representative,
during evidence, had stated: “Even as things are at present, we
do not have the necessary grip over their (State Warehousing Cor-
porations) administrative and financial functions to ensure a proper
return on the money we have invested”. The Committee feel that
Government will devise suitable means not only to exercise finan-
cial control but also to ascertain whether the funds sanctioned are
being put to use they were meant and full return of the money is
being obtained. The Committee also feel that a review on the
working of all the State Warehousing Corporations depicting the
true picture of the central investment should be included in the
Annual Report of the Central Warehousing Corporation so that the

Parliament is apprised of the proper utilisation of the funds
invested.

2.20. The Committee regret to note that there has been consider-
able delay in the finalisation and auditing of annual accounts of
certain State Warehousing Corporations inasmuch as the accounts
for 1970-71 onwards in certain cases have not been audited and are
awaiting appointment of auditors. The Committee are surprised
that even after the Committee of Officers, appointed by the Central
‘Warehousing Corporation in 1969, had gone into the working of the
State Warehousing Corporations the position has not changed. The
Committee of Officers had found many deficiencies in the working of
these Corporations and some cases of fraud had also come to their
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notice, It is needless to point out that unless the annual accounts
of a Corporation are finalised and audited in time, financial health
of an organisation cannot be ascertained. As a result, the corrective
measures, where necessary, are delayed which, in consequence,
adversely affect the efficient functioning of the Corporation. The
Committee are of the view that the Ministry of Agriculture and
Irrigation should in consultation with the Comptroller and Auditor
General lay down suitable guidelines which should ensure timely
preparation and auditing of accounts. They feel that the Direc-
tors nominated on the Boards of the State Warehousing Corpo-
rations should have necessary expertise helpful for the effi-
cient working of the Corporations and they should be in a posi-
tion to impress upon the Boards the urgency and importance of
timely finalisation and auditing of the annual accounts. The Com-
mittee are also of the view that the official Directors, so nominated,
should be required to send periodical reports on the state of affairs
of the State Warehousing Corporations to the Government go that

the activities of the Corporations are watched and monitored, where
necessary, in the right direction.

2.21. The Committee agree with the views expressed by the
representative of the Ministry of Agriculture and Irrigation (De-
partment of Food) that the nominees of the Central Warehousing
Corporation, as at present, do not and cannot play an effective role
in protecting the interests of the Central Government and in ensur-
ing a proper return on the funds invested. The Committee are of
the view that there is no point in nominating such Directors on
the Boards of the State Warehousing Corporations who cannot play
their role ag effectively as is expected from them, The Committee,
therefore, recommend that the Government might consider the
feasibility of amending the Warchousing Corporations Act, 1962
so that officers of a senior level from the Central Warehousing Cor-
poration and the Ministry could be nominated on the Boards of the
State Warehousing Corporations, The Committee also urge upon
the Government to devise other ways and means so as to have an
effective control on the efficient working of the State Warehousing

Corporations with a view to ensure proper utilisation of the funds
invested in the interests of national economy.

2.22. The Committee note that the Annual Report for 1975-76
of the Central Warehousing Corporation was laid on the Table of
Lok Sabha on the 25th October, 1876, without 5 ‘Review’ om the
working of the Corporation. The Committee would like to reiterate
the recommendation contained in para 418 of their Second Report
(Fifth Lok Sabha) and urge upon Government that while laying
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the Annual Report of any Corporation before Parliament, the com-
cerned Ministry should also lay alongwith the Report a ‘Review’
on the working of the Corporation.

KANWARLAL GUPTA,
Chairman,
Committee on Papers laid on the Table.
New DELHI;
September 1, 1977.
Bhadra 10, 1899 (Saka).



APPENDIX |

(Vide para 2.3 of the Report)
Extracts taken from the Warehousing Corporations Act, 1962

14. (1) The Central Government may, after due appropriatiom
made by Parliament by law in this behalf, pay to the Central Ware-
hous:ng Corporation for the purposes of either fund maintained by
the Corporation—

(a) by way of grants, such sums of money as the Central
Govermment may consider necessary; and

(b) by way of loans. such sums of money on such terms and
conditions as the Central Government may determine.

19. (2) Of the share capital issued in the first instance and of
any subseguent issue of such capital, the Central Warehousing Cer-
poration shall, in any case, where the State Government has sub-
scribed for fifty per cent. of such capital, subscribe for the remain-
ing fifty per cent. of the capital.

31. (11) Every audit report under this section shall be forwarded
to the appropriate Government within a month of its being placed
before the mnnual general meeting and that Government shall as
soon thereafter as may be cause the same to be laid before both
Houses of Parliament or the Legislature of the State, as the case

may be. - Tl

17
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APPENDIX H
(Vide para 2.4 of the Report)
List of State Warehousing Corporations

Andhra Prailesh State Warehousing Corporation, Hyderabadl
Assam State Warehousing Corporation, Gauhati.

. Bihar State Warehousing Corporation, Patna.
. Gujarat State Warehousing Corporation, Ahmedabad.

Haryana State Warehousing Corporation, Chandigarh.

. Karnataka State Warehousing Corporation, Bangalore.

. Kerala State Warehousing Corporation, Cochin.

. Madhya Pradesh State Warehousing Corporation, Indore.
. Maharashtra State Warehousing C"orporatioh, Poona.

. Meghalaj'_m State Wareh'ousing Corporation, Shillong.

. Orissa State Warehousing Corporation, Bhubaneswar.

. Punjab State Warehousing Corporation, Chandigarh,

- Rajasthan State Warehousing Corporation, Jaipur.

. Tamil Nadu State Warehousing Corporation, Madras.

. Uttar Pradesh State Warehousing Corporation, Lucknow.
. West Bengal State Warehousing Corporation, Calcutta..



APPENDIX I

(Vide para 2.7 of the Report)

Baxtracts taken from relevant sections of the Warehousing Corpora--

tiong Act, 1962.

14. (1) The Central Government may, after due appropriation
made by Parliament by law in this behalf, pay to the Central Ware-

housing Corporation for the purposes of either fund maintained by
the Corporation—

(a) by way of grants, such sums of money asthe Central
Government may consider necessary; and

(b) by way of loans, such sums of money on such terms and’
conditions as the Central Government may determme

16. (2) The Warehousing Fund shall be applied—

(a) for advancing loans to State Governments on such terms
and conditions as the Central Warehousing Corporation
may deem fit for the purpose of enabling them to subscribe
to the share capital of State Warehousing Corporations;

(b) for advancing loans and granting subsidies to State Ware-
housing Corporations or to State Governments on such:
terms and conditions as the Central Warehousing Cor-
poration may deem fit for the purpose of promoting the
warehousing and storage of agricultural produce and noti-
fled commodities, otherwise than through co-operative
societies.

(c) for meeting the expenses incurred in relation to the
training of personnel, or publicity and propaganda, for the
purpose of promoting warehousing and storage of agricul-
tural produce and notified commoditiés; —

(d) for meeting the expenses, including the salary, allowances
and other remuneration of the officers and other emplo-
yees, incurred in relation to the administration of the
Warehousing Fund.

18. (1) The State Government may, by notification in the Qfficial
Gazette and with the approval of the Central Warehousing Corpora-
tion, establish a Warehousing Corporation for the State under such.
mame as may be specified in the notification.

19
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18. (2) Of the share capital issued in the first instance and of any
-subsequent issue of such capital, the Central Warehousing Corpora-
tion shall, in any case where the State Govi. has subsciibed Yor fifty
per cent. of such capital, subscribe for the remaining fifty per cent.
«of the capital.

20. (1) The general superintendence and management of the
affairs of a State Warehousing Corporation shall vest in a board ‘of
«directors which shall consist of the following namely: —

(a) five directors nominated by the Céntral Warehousing
Corporation, of whom one shall be nominated in consul-
tation with the State Bank and on: at least shall be a non-
official;

(b) * * *

(c) a managing director, appointed by the State Government
in consultation with the directors referred to in clauses
(a) and (b) and with the previous approval of the¢ Cen-
tral Warehousing Corporation.

(2) The Chairman of the board of directors shall be appointed
by the State Government from among the directors of the State
Warehousing Corporation with the previous approval of the Central
Warehousing Corporation.

(3) The managing director shall— .

(ﬂ.) b * * * *

(b) receive such salary and allowances as the State Ware-
housing Corporation may, in consultation with the Central
Warehousing Corporation, and with the previous approval
of the State Government, fix.

(4) The board of directors shall act on business principles having
regard to public interest and shall be guided by such instructions
on questions of policy as may be given to them by the State Gov-
ernment or the Central Warehousing Corporation,

(5) If any doubt arises as to whether a question is or is not a
question of policy, or, if the State Government and the Central
Warehousing Corporation give conflicting instructions, the matter
shall be referred to the Central Government whose decision thereon

shall be final.

22, (1) The State Government may, at any time, with the previous
approval of the Central Warehousing Corporation, remove the
managing director from office after giving him a reasonable oppor-
tunity of showing cause against the proposed removal.
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24. Subject to the provisions of this Act, a State Warehouwing
+Corporation may—

(a) acquire and build quqwna and warehouses at such places
within the State as it may, with the previous approval of
the Central Warehousing Corporation, determine;

» * * *

(d) act as an agent of the Central Warehousing Corporation
or of the Government for the purposes of the purchase,
sale, storage and distribution, of agricultural produce,
seeds, manures, fertilizers, agncultural implements a.nd
notified commodities;

— & .



APPENDIX IV
(Vids para 2°8(ii) of the Report)
The Central Warehousing Corporation had made a total contribution of Rs. 930° 425

lakhs to the tmequity capital of 16 State Warehousing Corporations upto 31-3-1976. The-
demlsof&h?:\qﬂ:;enurenunder*—- pro 313

Amount of

ty
. contributed
S. No. Name of the State by the

(Rs. in lakhs):

Andbra Pradesh

I '45:625
2 Assam . . . . . . . . . 55750
3 Bihar . . 40°000
4 Gujarat . . . . . . . . 34-000
5 Haryana . . . . . . . . . . 92°000
6 Kerala .. ) 467400
7 Karnataka . . . .. . 77° 500
8 Madhys Pradesh . . . . . 97+000
9 Maharashtra . . 58:000
10 Orissa . . . . . . . . 17-880
11 Punjab . . . 109* 00
12 Rajesthan . . . . . . . . . . 71020
13 Tamil Nadu . . . . 75500
14 Uttar Pradesh . . . . . . . . . . 48250
15 West Bengal . . . . . . . . . . 56000
16 Meghalaya . . . . . . . . . . 6000

ToTtAL . . . . 930°42%




APPENDIX V
(Vide para 28 (iii) of the Report)

The total amount of loans granted from the Warehousing Fund to various State Gowern-
.ments upto 31-3-76 is rupees 85 15 lakhs as detailed below :—

:

.5. No. Name of Warehousing Corporation Amount in
Rs, lakhs
1 Assam . . . . . . . . . 250
2 Bihar . . . . . . . . . . 11°90
3 Kerala . . . . . . . 600
4  Madhya Pradesh . . . . . . arse
s  Kernataka . . . . . . . 525
6  Punjab . . . . . . . “ . . 550
7 Rajasthan . . . . . . . . 5°50
8 Maharashtra . . . . ' . . 166
9  Gujarat . . . . . . . 584
1¢  Tamil Nadu . . . . . . . 27°2%
11 Uttar Pradesh . . . . . . . . . . 1*7%
12 West Bengal . R . . . . . . . 7'5®
13 Andbra Pradesh e e e . 3:00
8s5-15.




(Vide para 2-8 (iv) of the Report)

The position of thie loans given to State Warehousing Corpérations both from the:
Warehousing Fund as  well as from the General Fund is indicated below —

Name of the State w‘farehousin g Amount Dateof  Remarks
Year Corporation Loan payment
Ras. lakhs
1972-73 Rajasthan S.W.C.. . . . 8-50 15-5-72
Andhra Pradesh S.W.C. . 2:00 20-1-73
1973-74 Moharashtra S.W.C. . 10°00  I§-11-73 '
1974-7% Gujarat S.W.C. . . . 400 23-9-74
Punjab S.W.C. . . 2500 31-3-7%
Haryana §.W.C. . . 700 31-3-75
1975-76 Haryana S.W.C. . 10700 9-2-76
Haryana S.W.C, . . 11°23 19-3-76
1976-77 Kerala S.W.C. . . . . 10°00 = 30-7-76
" Maharashtra S.W.C. L 400 8-7-76
Mzharashtra S, W.C. . 350 2747-76
' ToTAL . - 9523




APPENDIX VII
Summary of Recommendations|Observations contained in the Report

3. No. Reference to Summary of Recommendations/
Para No. of Observations
the Report
1 2 3
1. 1.9 The -Committee note that under the Rulesmof

the Institute, the Annual Report is to be submitted’
‘not later than 31st August’ following the close of
the financial year and the Annual Statement of
Accounts with Audit Report thereon is to be
submitted ‘not later than 31st December’. But
they are surprised to find that inspite of the
above stipulations in the Rules, the Annual State-
ment of Accounts is generally taken up for:
audit in January|February following the close:
of the financial year. They regret to note that
the time-schedule prescribed for laying the An-
nual Reports and the Annual Statements of
Accounts together with Audit Reports thereon
in respect of the Institute has not been adhered
to and there has been considerable delay in lay--
ing the said Annual Reports/Annual Statements:
of Accounts on the Table of Lok Sabha. The
Committee also regret to note that the instruc-
tions contained in the Brochure on “Procedure
to be followed by Ministries in connection with
Parliamentary work” regarding laying of a
statement, giving reasons for the delay, along-
with the documents, have not been followed.

2, 1.10 With a view to avoid delay in laying the
Annual Statements of Accounts together with-
Audit Reports thereon, the Committee would’
like to re-emphasize their recommendation
contained in para 1.16 of the First Report (Fifth
Lok Sabha) that as in the case of autonomous
organisations, the Institute should complete its
accounts within a period of three months after

25
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111

closing of the financial year and made them
available for auditing. Auditing of the accounts
and furnishing replies to audit objections, if any,
and also translation and printing should be
completed within the next six months so that
the Audited Accounts are laid before Parliament
within nine months after the close of accounting
year. The Committee need hardly emphasize
that the Annual Reports and the Annual State-
ments of Accounts together with Audit Reports
thereon in respect of the Institute shoula in-
variably be laid before both Houses of Parlia-
ment each year by the 30th September and 31st
December following respectively as prescribed.
In case the House is not in Session during that
period then these Reports should be laid as soon
as the House assembles thereafter, However,
if it is not possible for the Government to lay
the said Reports/Annual Statements of Accounts
within the prescribed dates, a statement giving
reasons for the delay and the probable date by
which the particular document is expected to
be laid, should invariably be laid" on the Table
of both Houses of Parliament within 30 days of
the expiry of the prescribed period or as svon
as the House meets, whichever is later.

The Committee would also like to re-empha-
size their earlier recommendation contained in
para 2.15 of the First Report (Fifth Lok Sabha)
that the Government should impress upon all
the Ministriuvs/Departments that ordinarily both
the English and Hindi versions of Annual Re-
ports/Audit Reports/Documents should be laid
on the Table of both Houses of Parliament
simultaneously. However, in exceptional cases,
where it is not possible to lay both the versions
simultanecusly the Ministry/Department con-
cerned should, while laying one version which
is ready, invariably lay a statement explaining
the reasons for not laying the other version.
In such cases the other version should be laid
on the Table either in the same Session or at

the most by the end of the riext Sedsion.
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The f"nmm:ttpn note with concern that though
nearly Rs. 11.00 crores have been contributed
from the Consolidated Fund of India for the
setting up of State Warzhousing Corporations,
by wav of aquity and loans, Parliament has n»
means to know whether the funds advanced for
the promotion of warehousing facilities etc.
have been used for the purposz and benefits
have therefrom accrued to the national economy.
The Ministry’s representative, during evidence,
had stated: “Even as things are at present, we
do not have the necessary grip over their (State
Warehousing Corporations) administrative and
financial functions to ensure a proner return on
the money we have invested”. The Committe2
feel that Government will devise snitable means
not only to exercise financial control but also to
ascentain whether the funds sanctioned are
being put to use they were meant and full re-
turn of the money Is beine obtained. The Com-
mittee also feel that a review on the working of
all the State Warehousine Corporations depict-
Ing the true picture of the central investment
should be included in the Annual Report of the
Central Warehousineg Corporation so that the
Parliament is apprised of the proper utlllsatlon
of tha funds invested,

The Committee regret to note tnat there has
been considerable delay in the finalisation and
auditing of annual accounts of certain State
Warehousing Corporations in as much as the
accounts for 1970-71 onwards in certain cases
have not been audited and are awaiting appoint-
ment of auditors. The Committee are surprised
that even after the Committee of Officers, ap-
pointed bv the Central Warehousing Corpora-
tion in 1969. had gone into the working of the
State Warehousing Corporat ons the position has
not changed. The Committes of Officers had
found many deficiencies in the working of these
Corporations and some cases of fraud had also
come to thelr notlce It is needless to point out
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that unless the annual accounts of a Corpora-

tion are finalised and audited in time, financial
health of an organisat.on cannot be ascertained.
As a result, the corrective measures, where neces-
sary, are delayed which, in consequence, ad-
versely affect the efficient functioning of the
Corporation, The Committee are of th: view
that the Ministry of Agriculture and Irrigation
should in consultation with the Comptroller and
Auditor General lay down suitable guidelines
which should ensure timely preparation and
auditing of accounts. They fez] that the Direc-
tors nominated on the Boards of the State Ware-
housing Corporation should have necessary ex-
pertise helpful for the efficient working or ti.
Corporations and they should bz in a position to
impress upon the Boards the urgency and im-
portance of timciy finalisation and auditing of
the annual accounts. The Committee are also of
the view that the official Direciors, s0 nominat-
ed, should be required to send periodical reports
on the state of aftairs of the State Warehousing
Corporations to the Government so that the ac-
tivities of the Corporations are watched and
monitored, where necessary, in the right direc-
tion.

The Committee agree with the views ex-
pressed by the representative of the Ministry of
Agriculture and Irrigation (Department of
Food) that the nominees of the Central Ware-
housing Corporation, as at present, do not and
cannot play an effective role in protecting the
interests of the Central Government and in en-
sur.ng a proper return on the funds invested.
The Committee are of the view that there is no
point in nominating such Directors on the
Boards of the State Warehousing Corporations
who cannot play their role as effectively as is
expected from them. The Committee, therefore,
recommand that the Government might con-
sider the feasibility of amending the Warehous-
ing Corporations Act, 1962 so that officers of a
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2.22

3

senior level from the Central Warehousing Cor-
poration and the Ministry could be nominated
on the Boards of thz State Warehousing Corpo-
rations. The Committee also urge upon .he
Government to devise other ways and means so
as to have an effective control on the efficiant
working of the State Warehous.ng Corporations
with a view to ensure proper utilisation of the
funds invested in the interests of national eco-

nomy.

The Committee note that the Annual Re-
port for 1975-76 of the Central Warehousing Cor-
poration was laid on the Table of Lok Sabha on
the 25th October, 1976, without a ‘Review’ on
the working of the Corporation. The Com-
mittee wou.d 1k: to reiterate the recommenda-
tion contained in para 4.18 of their Second Re-
port (Fifth Lok Sabha) and urge upon Govern-
ment that while laying the Annual Report of
any Corporation before Parliament, the con-
cerned Ministry should also lay alongwith the
Report a ‘Review’ on the working of the Corpo-
ration.
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